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Dated: 1293 

Mr. G.S,Walja counsel for 

the applicant. Mr. J.G. Sawant, 

counsel for the respondents. 

Mr•  Sawant takes notice on 
behalf of respondents. He has been 

given copy of the C.P. today. 

Keep the case for orders on C.P. 
on 15.3,93.  

(V.ID.DESHMUKH) 	(M.Y.PRLJLKAR) 
M(J) 	 M(A) 
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Dated: 15.3.93 

Shri.D.V.Gangal, counsel for the 
applicant. Mr. J.G. Sawant, counsel 
for the respondents. 

Mr. Sawarrt has filed the reply today. 
The reply shows that the order of this 
Tribunal has been complied with. In view 
of the same no order on the C.P. is 
necessary. C.P. 9/93 is disposed of. 

*9 
(v.D.DEsH;vluIa-i) 	(uSHA SAVARA) 
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